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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
DEPARTMENT OF INFORMATION & CULTURAL AFFAIRS

No.F.65(344)-ICA/ADVT/2019 Dated, Agartala, the 9th June, 2020.
NOTIFICATION

The Governor of Tripura is plecased to make, in supersession of all
previous Notifications on the subject, the following Guidelines to regulatc
the matters relating to grant of accreditation to the media represcentatives in
Tripura:

[ Short title and
commencement

1. (1) These Guidelines may be called the ‘Tripura Media
Representatives Accreditation Guidelines, 2020°.

(2) They shall come into force on and from the date of their
publication in the Tripura Gazcelte.

Definitions | 2. In these Guidelines, unless the context otherwisc
i requires -
1 (a) “Committee” means the “Tripura Meadia

Representatives  Accreditation Commitice’  constituted
under these Guidelines.

' {b) ‘Director’ mcans the Dircector and includes Dircctor in
Charge, Additional Dircctor, Joint Dircctor, or any Deputy
I Dircctor of the State Government who has been authorized
i to discharge any or all the duties, functions and
responsibilities of the Dircctor of Information & Cultural
Affairs Department, Government of Tripura.

(c) ‘Editor’ of a Newspapcer, Magazine, Television Channel,
- Radio Organization, News Portal means thoe person who is |
in-charge of news sclection and editorial policy of the
media organization and includes Chief Editor, Kditor-in-
Chicf, Managing Fditor, FExccutive Editor, Resident Editor,
Content Ilead.

(d) ‘Government’ mcans the Governmeni of Tripura,

(e) ‘ICA’ means the Information & Cultural Affairs
Department, Government of Tripura.
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() ‘Newspaper’ shall have the same definition as given in
the Press and Registration of Books Act, 1867. A Daily
newspaper shall be published on not less than five days in
a week; a Weekly or Fortnightly newspaper shall have not
less than 45 or 22 issues in a year respectively.

(g) ‘Media Representative’ mcans-

(ij Correspondent: A correspondent means a ‘working
journalist’ employed by a newspaper, magazine, news
agency, television channel, radio organization or news

newspaper, magazine, television channel, radio
organization or news portal and would include Reporter,
Senior, Veteran, Distinguished Journalist, Cameraman
and Freelancer as specified in Schedule-1 appended to
these Guidelines. The definition of ‘working journalist’ for
print media, including newspapers, magazines and news
agencies, shall be generally the same as the definition in
the Working Journalist Act, 1955.

(ii) A “Distinguished Journalist” shall mcan a ‘working
journalist” who has completed 25 years in the profession
and is at least 60 years of age. *

(iii) Cameraman: Still and Tclevision cameramen employed
by media organizations for taking picture or video graph
news cvents having minimum S (five] years of professional
experience as a full-time working journalist as a
cameraman/ correspondent. ltlis/ her designation should
be shown as Cameraman-cum-Correspondent in the
appointment letter issued by the Head of the Organization.

(iv] Freelancer: A person having minimum 20 years
continuous professional e¢xperience in the field of
journalism as a freelance correspondent or cameraman
and associated with at least 3(three) Media Organizations/
News Agencies.

(v] A person appointed by the Ministry of Information &
Broadcasting, Government of India or the Information &
Cultural Affairs Department, Government of Tripura or the
Government of any other State or Union Territory in India
to act as Correspondent or Cameraman, having
headquarters at Agartala.

portal, to gather and file ncws items regularly for the |
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(h) ‘Member Secretary’ mecans Ex-officio Member
Secretary (Director, Information & Cultural Affairs) or an
officer authorized on this behalf under Sub-Clause (5) of
Clausc 4.

(i) ‘Working Journalist’ means a person whose principal
avocation is that of a journalist as defined under the

provisions of the Working Journalists Act, 1955.

(j) ‘Accreditation’ mcans recognition granted to media

' represcntatives of news media [as defined in Sub-Clause

2()] by the Government of Tripura for the purposec of
access to sources of information in the Government and
also to ncws materials, written or pictorial, released by, or
on behalf of thce Director of Information and Cultural
Affairs, and or other agencies of the Government of Tripura

i authorized in this behalf.

(k) ‘Accredited Journalist’ mcans a Journalist who has
been granted accreditation under these Guidelines.

(1) ‘News Media’ shall mcan and include ncwspapers, wirce
service and non-wire service news agencics. news feature
agencies, elecuronic  moedia  agencies, news  portals
containing ncws and comments on public ncws.

(m) ‘Media Organization’ shall mcan ncwspaper,
magazine, television channel, radio organization, news
portal rccognized by the Governrment agencies under
relevant laws and rules like PRB Act, Uplinking Guidelines
for Television Channcls and FM Stations, PPrasar Bharti
Act, IT Act ctc.

(n) ‘News Agency’ shall mean wire and non-wire
organizations which supply news on a minute to-minute or
daily basis to a number of media organizations, both print
and clectronic.

(o) ‘News Feature Agency’ shall mean agencies which
supply news and features basced on current affairs to
ncwspaper organizations on a weekly or fortnightly basis.

(p) ‘Radio Organization’ shall mean any media
organization which broadcasts ncws bulletins and carries
current affairs programmes, including All India Radio
which operates under the Prasar Bharti Act.
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Application

Constitution
of Committee

(q) ‘Television Channel’ shall have the same meaning as
News and Current Affairs Channels permitted under the
| Guidelines of the Ministry of Information and
| Broadcasting. This includes the news channels of
' Doordarshan operating under the Prasar Bharti Act.

(r) ‘Television and Radio News Agency’ shall mean mecdia
organization which provides news clips and feeds to
il Television channels and radio stations.

r{s) ‘News Portal’ shall mean news and current affairs
| websites which provide continuous ncews coverage and
] . .

I current affairs features.

3. These yuidelines  shall apply to all Media
Representatives stationed at Agartala or Headquarters of a
| District or Sub-Division of a District of Tripura.

4. (1) The Government shall constitute a comrmittee to be
called the Tripura Media Accreditation Committee.

(2) The Committee shall consist of not more than 9(nine)
members of whom at least-
(i) one shall be the Sccretary of the Agartala Press Club,
(ii) one shall be from the lditors of local Newspapers,
(i1i) ome shall be from Correspondents  of  local
Newspapers,
. (iv)] one shall be from Correspondents of cutstation
Newspapers and one from News Agencies,
.(v) one shall be from eminent persons devoted to the
cause of mass media and mass communication,
.(vi) one shall be from local Sports Correspondents,
(vii) one shall be from the lditors of local Electronic
/Webh News Media, and
(viii) one shall be from Cameramen-cum-Correspondents
associated with local News Media.

{3) All members shall be nominated by the Government.

.(4) The Government shall appoint one of the members to
be the Chairman.

(5) The Director of Information & Cultural Affairs,
Government of Tripura shall be Ex-officio Member
Secretary of the Committee but shall not have any right to
vote. In the event of Director’s absence at station, a duly
authorized subordinate officer not below the rank of
Deputy Director may act as Member Secretary without any
voting right.
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f Term of
Office

Filling of
casual
vacancy

Meeting of
Committee

Notice of
meeting

Quorum

5. (1) The term of office of Chairman and members of the
Committec nominated under Clause 4 of these Guidelines

' shall be 2(two) years from the date of constitution of the

Committec and they shall be cligible for re-nomination.

Provided that the Government may, if it considers
necessary so to do, extend the term of appointment
of a member for a period not exceeding six months,

{2) The Chairman or a member of the commitiee may
| resign his office by writing under his hand addressed to

the Secretary, ICA, Government of Tripura and such

| resignation shall take effect on the expiry of thirty days
. from the date of tendcering resignation.

6. Whcen a vacancy occurs in the office of the Chairman or
a member of the Committce by reason of resignation, death
or otherwisc, the vacancy shall be filled by fresh
nomination in the manner and from the source from which
the samc was originally filled under Clause-4 and the
person so nominated to fill a casual vacancy shall continue
to be a member for remainder of his predecessor’s term.

7. (1) The Committee shall meet at least once in cvery 3

C(three) months, but may mect morce frequently if so

required by the Chairman.

(2) The Chairman shall preside at the meeting of the
Committec and, in his abscnce, the members present shall
clect on¢ of them to preside at the mecting of the
Committee.

8. (1) At least V(scven) clear days before the date of a
meeting, a notice shall be given to all members. Provided
that in case of emergency, the meeting may be convened at
a shorter notice of not less than 24 (tlweniy four) hours
with prior conscnt of at least 4 (four) members including
the Chairman.

(2) The Director shall convene a requisition meeting which
should be demanded in writing by the Chairman and at
lecast 3(three) other members for discussion over an
important issuc. Only the listed agenda itermms shall be

discussed in an urgent meceting.

9. The majority of Members shall form quorum.

Provided that no quorum shall be necessary in an
adjourncd meceting.
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Place of
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accreditation

members.

| considers appropriate for smooth functioning.

| the Committee,

10. The Committee shall ordinarily meet at the office of the
Director unless the Chairman decides any other venue for
any meeting of the Committee for the convenience of the

11. No member shall be entitled to any allowance
(including travelling allowance) or honorarium for
discharge of his duties under these Guidelines. '

12. The Government shall provide the Committee with
necessary secretarial assistance, postage etc. as it

13. The Committee shall advise the Government as to the
suitability of a media representative for grant of
accreditation,

14. (1) A media representative shall apply in prescribed
Form-‘A’ for the grant of accreditation. For renewal of
accreditation, media representative shall apply in Form-
‘B’.

(2) Every application for grant of accreditation shall be
placed before the Committee by the Member Secretary
(Director, ICA) for consideration.

(3) Particulars of the application shall be circulated to the
members along with the notice convening the meeting of

(4) The Committee may consider any application for grant
of accreditation which has not been circulated to the
members as per Sub-Clause (3). Such an application shall
be accompanied by a report from the Member Secretary
stating the reason for not circulating the same.

15. kvery application for grant of accreditation shall be
addressed to the Member Secretary through the Head of
the Organization in which the applicant is employed.
Explanation: The Head of the Organization in this context
means, an Editor, Exccutive lditor, Associate Editor,
Deputy Editor, News Kditor, Joint News Editor, Deputy
News Editor, Chief of Burcau and Chief Reporter.

16. (1) No accreditation shall be granted to a media
representative  unless his/ her basic profession s
journalism and he/ she satisfies the eligibility criteria for
the category concerned as specificd in First Schedule to
these Guidelines.




Tripura Gazette, Extraordinary Issue, June 15, 2020 A. D.

Provided that cligibility criterion in regard to professional
experience may be waived by the Committee in its
discretion provided the members arc otherwise satisfied
that the applicant represents a  reputed media
organization/ news agency providing regular news service
and has genuine professional credentials.

(2) Accreditation shall be ordinarily restricted to a media
representative of a properly and well established media
organization/ news agency providing regular ncws service.

(3) While deciding accreditation, the committee shall take
into consideration the following facts :

(a) For news agencies:

(1) Type of Agency;

(11)) Method of transmission of scrvice;

(1ii)  Centers, necwspapers, TV Channecls, Radio
Organizations, News Portals catered for;

(iv) Numbers of subscribers;

(v) A copy of letter of appointment of the applicant;

(vi) Age proof certificate, and;

(vii) Educational qualification certificate.

(b) For Daily, Weekly, Fortnightly Newspapers,
Magazines, T.V. Channels, Radio Organizations, News
Portals:

(i) Naturc and typc of Newspaper, Magazine, T.V.
Channel, Radio Organization, News Portal;

(1)) Periodicity and regularity of publication, telecast,
broadcast, online publication;

(1)) A copy of letter of appointment;

(iv) Age proof certificate, and;

(v) Educational qualification certificate.

Provided that the applicant fulfils other conditions
prescribed by these Guidelines.

(4) Where an applicant for an accreditation 1s freclancer
correspondent or cameraman, he/she shall satisfy the
Committee with suitable clippings, rcecords cte. rcgarding
his/ her expericnce and consistent  contribution to the
profession.
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SEE ‘S e—.

17. The accredited media representatives shall be

representatives | Classificd as specified in the First Schedule.
|
i

18. The classification of news media for the purpose of

determination of number of accreditations shall be as
specified in the Second Schedule.

19. Every accreditation shall be personal and shall not be
transferable.

| 20. Accreditation shall not confer any official or special

status on a media representative and shall only be
construed to mean a mere recognition of his/ her identity
as a professional working journalist with the news media
which employs him/ her. )
21. No media representative shall use any letterheads or
visiting cards inscribed with the words “Accredited to the
Government of Tripura” or any words, term, phrase or
expression carrying similar meaning.

22. A media accreditation card shall be issued to a media
| representative by the Director, 1CA.

23. Every media accreditation card shall remain valid for a
period of l{one) year from the date of issue and may,
subject to the other provisions of these Guidelines, be
renewed for a period not exceeding one year at a time on
the expiry of the existing validity period.

Provided that in case of Distinguished Journalists,
the media accreditation card shall remain valid for a
period of 5(five) years from the dale of issue and
may, subject to the other provisions of these
Guidelines, be renewed for a period not exceeding 5
(five) years at a time on the expiry of the existing
validity period.

24. (1) For the purpose of renewal, an existing accredited
media representative shall submit his/ her accreditation
card to the Member Secretary at least 15 days before the
expiration of its validity with an application in Form-‘B’
and necessary documents/photographs.

8
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(2) If a media representative fails to submit his/her
accreditation card for renewal within the stipulated time
due to his/her absence from station or due to any other
recason, he/ she shall inform the Director, Information &
Cultural Affairs of the matter at least 7(seven) days prior to
the last date of submission of application for rencwal and
submit his/ her accreditation card for renewal within
1 5(fifteen) days of returning te the station,

(3) If an accredited journalist fails to inform the reasons
for non-renewal within the specified period to the Director,
ICA, his/her name shall be deleted from the list of
accredited journalists.

25. The Director, ICA shall review the list of accredited
media representatives once in every three months.

26. (1) In casc of loss of any media accreditation card
during the period of its validity, an information shall be
given to the nearest Police Station without loss of time and
an application addressed to the Member Secretary shall be
made for issuc of a fresh accreditation card.

(2) Itvery such application shall bec accompanied by a copy
of the information dully signed and scaled by an Officer of
the concerned Police Station

(3) A fresh card shall be issucd only for the unexpired
period of validity.

1 27. A media accreditation card issued 1o a media

representative in a district or a sub-division shall, unless
otherwisc directed, be valid for such district or sub-
division, as the case may be.

28. (1) Admission to special events and places may be
regulated by invitations or admission fokens.

(2) Admission to protected places or photography in
restricted places shall not be permissible by virtue of
media accreditation card.

(3) In determining the number of media representatives to
be admitted to an cvent or a place, the character and
volume of coverage required in e¢ach case and the
limitations of the¢ services of the Information & Cultural
Affairs Department of the Government available in such
case shall be taken into consideration and such number
shall be subject to such revision as the Government may
think fit to make from time to time.
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Duty of media | 29. Kvery media representative shall, on ceasing to
representative | represent the news media concerned, report the fact within
:::a:;:ation 15 (fifteen) days to the Director, ICA and such report shall

also be furnished by the head of the concerned media
organization. In the event of failure on the part of the
accredited media representative and / or the head of his
organization to do so, the Director, ICA shall bring the
matter to the notice of Chairman of the Committee for
appropriate action.

Dis- 30. (1) A media representative shall be liable to dis-
accreditation | sccreditation if-

(a) he wuses for non - journalistic purpose, any
information or facility accorded to him as an accredited
representative or otherwise utilizes the contents, in full
or in part, of any classified official document, the
publication, broadcast or usc otherwise, of which is
considered as detrimental to the maintenance of law
and order or the security of the State or the relations
with a foreign Government or the apprehension of
criminal offender or the administration of justice; or

(b) he behaves in the course of his duties in an
undignified or unprofessional manner; or

(c) he ignores or violates the conditions on which
information and facilities are provided by the
sjovernment or acts in a manner contrary to the
provisions of these Guidelines.

(2) The accreditation card will be treated to be
withdrawn /cancelled with immediate effect if an accredited
media representative is convicted by a Court of law.

(3) If any applicant media representative or a media
organization is found to have supplied false/ fraudulent/
forged information/ documents, the applicant media
represcentative/ media organization shall be debarred from
accreditation up to a maximum of 5 (five) years but not
less than 2 (two) years, as decided by Tripura Media
Representatives Accreditation Committee.

(4) Thce Tripura Media Representatives Accreditation
Committee reserves to itself the right to recommend or
reject grant of accreditation. In all accreditation cases,
decision of the Committee shall be final.

10
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Authority to  31. (1) An order of dis-accreditation shall be passed by
pass dis- | the Director, ICA on the advice of the Committee after
accreditation | 5iying the medias representative and the head of the

order lorganizat.inn which he represents an opportunity of being
heard, cither in person or through a memorandum but not
| through any lawyecr.
| (2) A copy of the order of dis-accreditation shall be sent to
! all concerned by the Director, ICA by rcgistered post/
) Tl email.
A list to be }32. The Director, ICA shall maintain a list of accredited
maintained ' media representatives.
Issue of l 33. In emergent circumstances, the Director, 1CA may, on

provisional | {he recommendation of the Chairman, issue provisional
accreditation | nedia acereditation card with a maximum validity of 6 (six)
card months to a media representative, but cvery such case
shall, as soon as possible, be reported to the Committee.

Dis- 34. (1) If at any timc, the Member Secrcetary is satisfied of
accreditation | the nced for taking an immediate decision on  dis-
In emergent | sccreditation of a media representative, he may arrange to

cases - convenc an emergency meecting.
i
| (2) The decision of the Committee on dis-accreditation
| shall be final and binding.
i
I = - - \ 1
{3) Any dis-accreditation under Sub-Clausec (1) of this
| Clause may be reviewed by the Cormmittee cither of its own
| accord or on an application madec in this behalf by the
i aggricved media representative.
i
Signing of | 35. All correspondences on behalf of the Committee shall
correspondence b . . . .
¢ made in the namec of the Commitice and shall be signed
- 1 by the Member Sccrctary.
|
Production ' 36. A media representative shall, for his access to or
of | attendance at a media confercnce or a Government office,
accreditation | produce the media accreditation card, if required, for
card | recognition of his identity.
Power to 37. If any difficulty ariscs in giving cffect to the provisions
remove of these Guidelines, the State Government may, by order,

difficulties make such provisions, not inconsistent with the provisions
of these Guidelines, as appear to it to bce necessary or
expedient for removing the difficulty.

11
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Suggestion
for
amendment

Repeal &
savings

!
i
|
|
|
|
|

38. The Committee may suggest amendment of these
Guidelines to the Government.

39. (1) ‘The Tripura Press Representatives Accreditation
Rules, 20017 1s hereby repealed;

(2) Notwithstanding such repeal, anything done or any
action taken or purported to have been done or taken
under the rules hereby repealed shall, be deemed to have
been done or taken under the corresponding provisions of
these guidelines.

12
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Category

Reporter

Senior
Veteran

Distinguished

| Journalist

Cameraman

Freelancer

FIRST SCHEDULE

Age (years)

| 2540

40 H0

ald B

{
! Above 6l

Above 25

: Above 40

Minimum Continuous
Educational experience in
Qualification journalism

Dogree/ Diploma 5 YCArs Or more
in Journalism

from a duly

rechbgnized

Universitv/

Institution or

1012 Standard

Pass from a

recogrmized Board

 (—
do 15 vears or more
clo Ao vears or maore
o 25 vears or more

Degree/ Diploma | 5 vears or more
on Pholo

Journahism from

Cany recognized

t University/

. College or

Madhyvamik Pass

]
Cand above Trom

anv recognized
3ol

o | 20 years or more
and associated
with more than 3
(three) Media
Orgamnizanons/

News Agencics

13
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SECOND SCHEDULE

' Sl. No. News Media/ Media Organization/ Number of accredﬁtatio;‘
: ! News Agency ' (nos.)

! ek - i 1 Correspondent

| “1 National News Agencies 1 Cameraman

b3 | Dailics (Published on not less than

' five days in a week):

| | (a) Metropolitan ; | Correspondent
: | : 1 Cameraman
| | {i) ‘A’ Category 15 Correspondent
i (b) Local i CCameratian
[ (i1) ‘B’ Category 9 Correspondent
' 3 Camcraman
E ! (iii) 'C' Calegory 5 Correspondent
i | 5 2 Cameraman
' 3 | Weeklies (Minimum 45 issucs in a year) 1 Correspondent
| | 1 Cameraman
' 4 | Fortnightlies (Minimum 22 issues ma | 1 Correspondent
! | year) 1 Cameraman
| 5 | Television (i) ‘A’ Category | 5 Correspondent
‘ | Channels | ' 5 Camcraman
' , (if) ‘I3’ Category 4 Correspondent
| '4 Camceraman
l ; (i) 'CT Calegory | 2 Correspondent
i | | |2 Cameraman
| | [.iv] 12" Calegory | 1 Correspondent
. | { 1 Cameraman
6 | News Portals (i) ‘A’ Calegory . 2 Correspondent

i ! I Cameraman
, | | (i1) ‘3" Category I Correspondent
i | | 1 Cameraman

| 7 ' Radio News Agencies Il Correspondent
| - Cameraman

By order of the Governor, Tripura

(09 062

Secretary to the Government of Tripura
Department of Information & Cultural Affairs
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APPLICATION FORM-A
Application for Accreditation of Press Correspondence
to the Govt. of Tripura(to be filled in Triplicate

Mo of the Applicant e
[Irn [3lencds Letters)

Name of the Newspaper/
News: Avency/Organisation

Fall Adderess -
ity lown

To

The Director

Information &Cultural Affairs
Government of Tripura
Agartala

Dxear Sir,

I am furnishing here below all necessary particulars for issumng Press Acerceditation Card so
that 1 ean discharge my professional duties:-

T Weanne of Newspaper/ News Agency/ o
dournal ) Photo Agency ete.
fin Block Letters)

IFull Address with Telephone/
I7ax ote.

S Fregueney of Publication in case 1=
of Newspaper/sJournal or method
ol et et e,

Moethod ol service in case of
Mews agencies and other orgamzations

a0 Audited civeatation (copy of -
News noencies and other organizations)

i Audited circulation [copy of Certificate
10 e enelnsed i case of Journal)

+apeeial Features of the Newspaper/ :-
cienarnal S News Asency it any

Falveational, Others Qualification -

Farteubkes of applicant
clissared 1o be aceredited

afb o Name an falls
e Block Letters)

B Age [Copy of age ool cortificate i
with 1w stamp size photograph
te be enclosed].

15
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|Page-2)
o Father's name -
i Permanent Residenual i-
Fresent residential address b

b Present status in the existing
protession with official address

o Previous experience in journalism with =
name of Newspaper/ News agenoy
service position hold and duration of
service in each. (Copy of letter of
appointment 1o be enclosed|. (Copies
nf elippings, records ete. regarding
experienee 1o be enelosed in case of
Freelaneer)
Nl Details of Acereditation eards -
issued by the Govt, of India or
Stale Gove. previotisly hold, date of
Survencder or cancellation.

Signalie of the Applican!
With Designation

I cornify that the applicant for Accreditation by virtue of being o full tme Journalis
in o Correspondent/Reporter) _ o

posted st Agartala in Tripura. The lacts stated heremn above an

certited as correct,

I have explained the CGuidelines for Accreditation ol the Press correspondent ol
Newspapers/ News Magazines dand other Indian Newspapers in the Govi. ol Tripura and he/
She noas aoreed to abide by these,

The above [acts are correct to the best of my knowledge and belnel,

Signatire with seal
teclitorg
[ daked
Pl -
IName of Newspaper)
Lnciosures: -

|2

16
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APPLICATION FORM-B
(Application for renewal of Press Accreditation Card)

Nanee of the News paper/
Moy s Ageney / Ohrganization

Ful Mldress
ity Town

Tor

The Ihrecion

Intearnanion saCultural Affaars
Crovennmient of Tripura

A rala

Subject:- Renewal of Press Accreditation Card.

Fam turnishing heve with the Press Acereditaton Card with two copies ol
stanip size Photographs of the Journalist SJournalist who has? have been worknge

ey Olrganization for renewal,

Dyetatls Porticulars are furnished below: -

Date of Validity

SL Name of

NO . Journalist Status | ID NO /Expired /to be
j | cxpired
1 2 3 | 4 5

Specilie reason of
Delaved for rencwal

Yourre athduliy

St ure with Seal
ilchiton | Chiet of Bunesy
e o o As Stinted

Printed at the Tripura Government Press, Agartala. 17



